bl TEM NO. 31 COURT NO. 2 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 9616/2017
(Arising out of inpugned final judgnent and order dated 02/11/2016
in CMAP  No. 52942/ 2006 passed by t he Hi gh Court of Judi cature at
Al | ahabad)
NARVADESHWAR PANDEY Petitioner(s)
VERSUS
STATE OF UP AND ORS Respondent ( s)
(with appln. (s) for exenption fromfiling OT. and interimrelief
and office report)
Date : 07/04/2017 This petition was called on for hearing today.

CORAM : HON&#39; BLE MR. JUSTI CE DI PAK M SRA
HON&#39; BLE MR. JUSTICE A M KHANW LKAR

For Petitioner(s) M. Amt Anand Tiwari, AOR

M. Navin Kurmar Pandey, Adv.

M. Kushagra Pandey, Adv.

Ms. Vi shakha, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng
ORDER
It is subnitted by | ear ned counsel for t he petitioner t hat
t hough t he Conmittee constituted by Nagar Ni gam Gor akhpur agr eed
to honour the decision taken by the Nagar N gam for the purpose of

execution of sal e deeds in favour of t he four per sons who are
simlarly si t uat ed, t he sai d benefi t was not ext ended to t he
petitioner.
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On a perusal of the order of the High Court, we find that the

sai d contention was not rai sed. Though such a contention was not
raised, we think it appropriate to grant liberty to the petitioner

to raise such a contention in a review wthin a period of f our
weeks. If the reviewis filed within the stipulated tine, the sane

shal | be deal t with on its own merits. | f t he petitioner becones
unsuccessf ul in t he review application, liberty is grant ed to

chal l enge the order passed in review as well as the nmin order.
The special |eave petition is accordingly disposed of.

(Gul shan Kumar Arora)

Court Master (Madhu Narul a)

Court Master



